
In the Court of the Vacation Sessions Judge, Theni.
Present: Tr. S.Gopinathan, B.Sc., B.L., 
         Vacation Sessions Judge, Theni

Dated this the 10 th May 2023.
Crl.M.P.No.147/2023

CNR No.TNTH01-000160-2023

1. Valarmathi (A2), D/o.Pandian, W/o.Sentraya Perumal
2. Vani (A3), W/o.Manikandaprakash.
 …     Petitioners/Accused

-Versus-
State through the S.H.O.,
Palanichettypatti P.S. in 
Cr.No.176/2023
U/s.174(3) of Cr.P.C @ U/s.294(b), 506(i) and 306 of IPC                   

  …      Respondent/Complainant
 

          This petition is coming up on this day before me for hearing in the

presence  of  Thiru.P.Chinnaraja,  Learned  Counsel  for  the  petitioner  and  the

Learned Public Prosecutor for the State and this Court passed the following:

ORDER
              This petition has been filed by the petitioners/accused U/s.438 Cr.P.C.

for seeking anticipatory bail. 

2. Heard the Learned Counsel for the petitioners and the Learned counsel

for the Intervener and the Learned Public Prosecutor.

3.  The  Learned  Counsel  for  the  petitioners  has  submitted  that  the

petitioners has falsely been implicated in this case and they are not involved in

any offences  as  alleged in the complaint and the petitioners are afraid that they

may be harassed by the police in the event of his arrest. They are innocent and

hence they  will   neither  tamper the  prosecution witnesses  nor  hamper  the

investigation and they are ready to obey any conditions that may be imposed by

this court if they are enlarged on anticipatory bail. 
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4. On the other hand, the Learned Public Prosecutor would submit that

the  petitioner  has  committed  punishable  offences  U/s.174(3)  of  Cr.P.C  @

U/s.294(b), 506(i) and 306 of IPC  of  which  offences U/s.506(i) and 306 of

IPC are non bailable  and grave in  nature.  Further  he would submit  that  the

petitioners are the close relative of De-facto complainant.  The  petitioners and

other accused used filthy language and threatened to kill them and upset over

this  at the instigation of  the petitioner and other accused the deceased  had

committed suicide by hanging her self and she died. After the investigation the

offence was altered U/s.174(3) of Cr.P.C @ U/s.294(b), 506(i) and 306 of IPC

and  the  investigation  is  pending and  if  the  petitioners  are  enlarged  on

anticipatory  bail  at  this  stage,  the  petitioners  may  interfere  with  the

investigation,  hence  he  strongly  opposed  to  enlarge  the  petitioners  on

anticipatory bail.

5.  Heard the submission made by either side. The  FIR was registered on

21.04.2023.   The De-facto complainant is the mother of the deceased. The FIR

was  registered  U/s.174(3)  of  Cr.P.C.  The  deceased  was  suffered  continuous

stomach  pain.  Later  on  alteration  report  was  filed   U/s.174(3)  of  Cr.P.C @

U/s.294(b), 506(i) and 306 of IPC. During the investigation when the cell phone

number  was  investigated  by  the  police.  The  police  found  that  the  accused

contacted  the  deceased  through cell  phone and due  to  the  exchange  of  talk

between the deceased and the accused, the deceased committed the suicide. On

perusal of CD file the call log of the deceased found out and the accused cell

number also contained in the deceased call log.  So investigation  is  sufficient

time  and  the accused was spokenly played and the first conversation between

two people which is to be find full-fledged conversation. Hence, this court is not

inclined to grant anticipatory bail to the petitioner at this stage.
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    In result, this anticipatory bail petition is dismissed.

Pronounced by me in open Court on this the 10th May 2023.

      Vacation Sessions Judge,
                    Theni.

Copy to
The Judicial Magistrate, Theni.
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